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 Gazette  of  India  dated  the  27th

 January,  1989.

 (v)  The  Indian  Police  Service

 (Recruitment)  Amendment

 Rules,  1989  published  in  Notifi-

 cation  No.  G.S.R.  62(E)  in  Ga-

 zette  of  India  dated  the  27th

 January,  1989.

 (vi)  The  Indian  Police  Service

 (Appointment  by  Promotion)

 Amendment  Regulations,  1989

 published  in  Notification  No.

 G.S.R.  63(E)  in  Gazette  of  India

 dated  the  27th  January,  1989.

 (vii)  The  Indian  Administrative

 Service,  (Regulation  of  Senior-

 ity)  Amendment  Rules,  1989

 published  in  Notification  No.

 G.S.R.  77(E)  in  Gazette  of  India

 dated  the  3rd  February,  1989.

 [Placed  in  Library.  See  No.  ।

 7369/89]

 Notifications  under  Delhi  Pollce  Act,

 1978

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI

 SONTOSH  MOHAN  DEV):  |  bea  to  lay  on

 the  Table:

 (1)  A  copy  each  of  the  following

 Notifications  (Hindi  and  English

 versions)  under  section  148  of

 the  Delhi  Police  Act,  1978:—

 (i)  The  Delhi  Police  (Punishment

 and  Appeal)  (Amendment)

 Rules,  1988  published  in  Notifi-

 cation  No.  F,5/132/81-Home

 (P)/Estt.  in  Delhi  Gazette  dated

 the  22nd  July,  1988.

 (ii)  The  Delhi  Police  (Appoint-

 ment  and  Recruitment)  (Amend-

 ment)  ,iules,  1988  published  in

 Notification  No.  F.5/46/84-

 Home  (P)  Estt.  in  Delhi  Gazette

 dated  the  13th  May  1988.

 PHALGUNA  8,  1910  (SAKA)  Matters  under  394

 Rule  377

 [Placed  in  Library.  See  -0.  LT-

 7370/89]

 (2)  A  statement  (Hindi  and  English

 versions)  explaining  the  reasons

 for  not  laying  the  Annual  Report

 and  Audited  Accounts  of  the

 Rehabilitation  Plantations  Lim-

 ited,  Punalur,  for  the  Year  1987-

 88  within  the  stipulated  period  of

 nine  months  after  the  close  of  the

 Accounting  year.  [Placed  क

 Library.  See  No.  LT-7371/89]

 सय

 MATTERS  UNDER  RULES  —377

 [  Transiation]

 (1)  Demand  for  protecting  the

 Interests  of  potato  cultivators

 of  Uttar  Pradesh

 SHRI  ar  MOHD.  SIDDIQ  -०

 radabad):  Mr.  Speaker,  Sir,  many  things  are

 produced  in  our  country  on  a  large  scale.

 Uttar  Pradesh  does  not  in  any  way  lag  be-

 hind  other  States  in  this  matter.  ॥  leads  inthe

 production  of  potatoes  and  supplies  it  to

 different  States.  But  there  is  no  special  ०-

 rangement  for  its  storage  due  to  which  po-

 tato  cultivators  are  deprived  of  remunerative

 price  and  potatoes  rot.

 Sir,  lrequest the  Central  Government  to

 save  the  potato  cultivators  from  this  loss  by

 paying  special  attention  to  them.

 [English]

 (ll)  Demand  for  banning  private

 tutions  In  the  form  of  classes

 by  teachers

 SHRI  JUJHAR  SINGH  (Jhalawar):

 Deteriorating  trend  in  the  quality  of  educa-

 tion  and  the  discipline  in  educational  institu-

 tions  has  been  a  cause  of  great  concern  for

 the  people  of  the  country  and  for  the  Govern-

 ment  as  well.  Reforms  in  educational  policy

 have  been  envisaged  by  the  Government  .


